
..9.J!en Court. 

CENTRAL ADI\:UNISTRATIVE TRIBUNAL 
ALLAHABAD B ENGH ALI.AHAIMID • 

10riginal Al,plicatien N@. 68<9 of 1998. 

Allahab>aa this tJie 01st day of September, 2e®4• 

Hon 11&]& Mr .Justice s.R. Singh, Vice-Cha4'.man. 

L, Smt. Malti Devi 
Wife of late J0geshwar Mlurya 

2~. N.adhav Lal Miurya 
son of late Jogeshwar Pr.isad .Miura. 

Seth are resiclent of Village Barupur, Post 
Office Aharnipur, Tehsil Kunda, District Pratapgarh, 
at present residing at the Heuse of Sri Lalit Ojha, 
1119, Shiv Na,ar, Al Lahapur , Allahabad. 

:-. ••••••• App lie ants. 

(By Advecate : Sri Satish Dwivedi) 

Versus. 

1. Union of India 
threugh the General Mana~er, 
Northern Railway, Bar@da House, New Delhi. 

2. The Divisional Railway Mana,er, 
Northern Railway Lucknew Division, 
LucknoW. 

3. The Assistant Personal Officer, 
Northern Railway, Lucknow. 

4. Too Si~nal Inspector, Northern Railway, 
Varanasi. 

. ..........• Res pendents. 

(By AdvGCate : Sri P Mathur) 

0 RD ER ------ 
Heard Sri S Dwivedi learned counsel for the applicant 

ancl Sri P Mathur learned. counsel fer the respendents. 

2.. L.~e JGgeshwar 1-oourya, the f either of the 2nd applicant 

was Permanent Signal Fitter in the Department of Railways. 

While poste~ at Varanasi, he died in harness on 10.12.1994. 

The 1st ai-plicant is the widow, while sec 0nd one is the son 

of late Jegeshwar .Maurya. It is not disputed that Mldhav 

Lal Miurya, the 2nd applicant was selected for o:ompassi0nate 

~ntment on the post Qf Electric Fitter-III sultject te 
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meeical fitness. The instant O.A. seeks issuance of a 

direction te the respondents to a19p0int the •JtPlicant Na. 2 

0n the post ef Electric Fitter en compassionate ~r~unds 

er in the alternate, t0 examine the applicant No.2 for 

appointment in any ether category and give him a19pointment 

in accordance with his qualification en the post fer which 

he is f eund nedically fit. 

3. Sri P Mathur learned counsel for the respondents 

has submitted that the ap19licant was fGund medically ~nfit 

in BEE-1 and aelow c~tegory and Qn that account he c6uld not 

ae appointed. Learned counsel for the respondents has alse 

submittea that applicants are residin9 in the Pratapiarh, 

therefere. the O.A. is not maintaina»le here at Allahabad 

Bench ef this Tribunal. Further, that veri@us orders were 

passed in l!J96 ana 1997, but the O.A. was instituted 

on @7 ... 07.1998 ancl is, traref0re, liable t<> IDe dismissea 

en that ground. 

4r• I have heara counsel for the parties and p,eruserl 

the medical certificate of Senior Divisiamal bhciical 

.Officer, Northern Railway. Charhagh, lucknow wherein the 

applicant N0.2 was founcl unfit in BEE-one and &elow 

category in Electric Branch/Department ef Railways. 

~die al certificate dated 2e,.e2.1996 has been p,rcoducecl 

&efore me during the course ef argument. 

5. At this stage, learned ceunse 1 for the applic~nt 
requested that the O.A. may be dismisses as withdrawn with 
li~erty to thal applicant to approach the Departmental 

Autherities fer medical examinatien by a ~dical Board. 

In that view Gf the matter, the O.A. is dismissed as 

withdrawn with lieerty to appreach the Competent Authority 

f6)r medical test lty a ~dical Board. 

No costs. 

Vice-Chairman .. 

Manish/- 


